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Arrest and 1624
Release of Members
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SHRI S. M. BANERJEE : Sir, may I
know when the Minister is likely to apeak ?

MR. DEPUTY-SPEAKER : Tomorrow.

1716 hrs.

ARREST AND RELEASE OF
MEMBERS

MR. DEPUTY SPEAKER : Now, two
Members of the House, Shri S. Kundu
and Shri Ram Charan, were arrested but
they have been released. The information
will be given in the bulletin.

SHRI SAMAR GUHA (Contai) : Sir,
this is some sort of insult to the House,
to the Speaker, and to the Deputy-Spoaker
also. They were arrested in Delhi. It takes
only just an hour to inform you; they have
been arrested and tried and fined and they
were kept till the rising of the court and
they have now come. Now you are giving
the information. I think this thing should
not continue in future.
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MR. DEPUTY-SPEAKER : Hardly two

hours have passed. It takes time to get
information.

SHRI SAMAR GUHA : Barly in the
morning they were arrested. This thing
should be taken note of.

MR. DEPUTY-SPEAKER : I am told
that information was received regarding
the release. We are seeing them here now.

SHRI SAMAR GUHA : Information
about their arrest was not communicated
to the House. (Interruption).

DEMANDS FOR GRANTS (RAIL-
WAYS), 1968-69 AND DEMANDS
FOR SUPPLEMENTARY GRANTS

(RAILWAYS), 1967-68 —Contd.

SHRI SRINIBAS MISRA (Cuttack) :
What about cut motions 169 and 170 ?

MR. DEPUTY-SPEAKER : They are
there, Hon. Members may now move the
cut motions to the Demands for Grants
in respect of Railway Budget for 1968-69,
subject to their being admissible.

SHRI MOHAMMAD ISMAIL (Bar-
rackpore) : I beg to move :

“That the demand under the hcad
Railway Board be reduced to Re. 1.”

[Reduction of perquisites of senior
and top officials in view of high expendi-
ture of Railway Administration (10)].

“That the demand under the head
Railway Board be reduced to Re. 1.”

[Failure to abolish the post of Stafl
Members of the Railway Board. (11)].

SHRI RAMAVATAR SHASTRI (Patna):
I beg to move :

“That the demand under the hcad
Railway Board be reduced to Re. 1.”

[Failure to arrive at quick decision
on the grievances of and representations
of All India Guards Council adequately.
12).
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“That the demand under the head
Railway Board be reduced to Re. 1.

[Failure to safeguard the lives of
Railway Guards having been murdered
and/or attacked brutally while working
in trains. (13)).

“That the demand under the head
Railway Board be reduced to Re. 1.”

[Failure to abolish the Railway
Board. (14)).

“That the demand under thc head
Railway Board be reduced to Re. 1.”

(Failure to reduce the fat salarics
drawn by the Railway Board officials.
a19)).

“That the demand under the head
Railway Board be reduced to Re. 1,”

[Maltreatment of railway employces
by the Railway Board. (16)]

“That the demand under the head
Railway Board be reduced to Re. 1.”

[Failure to pay any attention towards
amenities for the public. (17)]

“That the demand under the hcad
Railway Board be rcduced to Re. 1.

{Squandering money on Railway
Board. (18)]

“That the demand under the hcad
Railway Board be reduced to Re. 1.”

[Failure to pay any attention to the
suggestions given by M.Ps. (19)]

“That the demand under the head
Railway Board be rcduced to Re. 1.”

[Failure to stop arbitrary action and
irregularities of Railway Board. (20)]

“That the demand under the head
Railway Board be reduced to Re. 1."

[Failure to stop bureaucratic attitude
of the Railway Board. (21)]

“That the demand under the head
Railway Board be reduced to Re. 1.



